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Income tax raid on Vishnu Sugar
Mills Ltd., Bibar

g235. SHRI PALAS BARMAN : Will
the Minister of FINANCE be pleased to
state :

(a) is it a fact that the Enforcemicnt
Branch of the Income Tax orgainsed a raid
on Vishnu Sugar Mills Limited, Gopalganj,
Bihar, 21, Chakraberia Lane, Calcutta 20,
and the head office of the Mills Gillandcr
Houwse Calcutta simultaneously on 1gthf
20th August, 1976;

(b) is it a fact that unaccounted money,
valuable jewelleries and rccords were
scized from the respective places; and

(c) if so, what action the Government
have taken in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) to (c).
Income-tax authorities conducted search
and scizure operations at the premises of
M/s. Vishnu Sugar MillsLtd. and connect-
cd cases on the 1gth/20th August, 1976
at calcutta, Gopal Ganj and Jasidih
(Bihar)., Thesc operations resulted in
scizure of cash of Rs. 55,000/-,jewellery
worth Rs. 2 lakhs and books of account and
documents.

In the course of proceedings under
section 132(5) of the Income-tax Act, the
explanation given for the source of the cash
was accepted after due verification, but
the cash was ajusted in the discharge of the
existing tax liabilities, The jewellery was
found duly accounted for and declared for
wealth-tax purposes and was, therefore,
released.

The seized books of account and docu-
ments have been scrutinised. Requisite
enquiries arc being made.
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